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SR T PIE 3T MRS & gRT ART forar SIgem wafes Wi J&n (FReR gRT
Ty FEiRa) # <xfe ff g TR umie @ oAl o a8 SuRerd 8 dad § 1"
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[BIHAR ACT NO. 14, 2025]
THE BIHAR MUNICIPAL (AMENDMENT) ACT, 2025
AN
ACT

to amend the Bihar Municipal Act, 2007 (Bihar Act 11, 2007)
Be it enacted by the State Legislature of Bihar in the Seventy Sixth year of the
Republic of India as follows:

1.

Short title, extent and commencement.—

(1) This Act shall be called the Bihar Municipal (Amendment) Act, 2025.
(2) It shall extend to the whole of the state of Bihar.

(3) It shall come into force with immediate effect.

Amendment in sub-section(2) of Section-27B.—The extant provision of sub
section (2) of Section 27-B shall be substituted by the new sub-section (2) as
follows :

"(2)The executive functions for carrying out the administration of the
Municipality shall vest in the Chief Municipal Officer subject to the supervision
of the Empowered Standing Committee and provision of this Act as well as the
Rules, Regulation and by-laws made there under."

Amendment in sub-section (1) of section 55.—The extant provision of Sub-
Section-(1) of the Section 55 shall be substituted by new sub-section(1l) as
follows :

"(1)Every meeting of the Municipality shall be attended by the Members and
Chief Municipal Officer or any other officer nominated by him on this behalf
while spectators in limited numbers (as fixed by the Government) may also be
present there with due permission of the Chief Municipal Councillor ."

Amendment in Section-60.—The extant Proviso of section-60 shall be
substituted by the new proviso as follows :
"Provided that the minutes of every meeting shall be compulsorily issued
within a fortnight from the date of convening of the meeting duly signed by the
Chief Councilor or Councilor presiding over the meeting."

Amendment in sub-Section (1) of Section-143.—The extant provision of
sub-section (1) of Section 143 shall be substituted by the new sub-section (1) as
follows :

"(1) Any person dissatisfied with the order passed by the Chief Municipal
officer or any other officer duly authorized by the state Government, may file an
appeal before the District Judge of the District in the jurisdiction of which the
Municipality comes, within 30 (Thirty) days of such order, whose order shall be
final."

ANJANI KUMAR SINGH,
Secretary.

3refteres, AfAATeRT JSumed,
fIgR, 9e1 gRT yaIfe va gfsal

fagR 7o (3rATeRur) 1354-5714+400-S10ST0M0|
Website: https://egazette.bihar.gov.in




